ITEM NO.62 COURT NO.14 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 2359/2021
KOTAK MAHINDRA BANK LIMITED Appellant(s)

VERSUS
TECHNOLOGY DEVELOPMENT BOARD & ORS. Respondent(s)

(IA No. 141533/2024 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES; IA No. 58581/2021 - STAY APPLICATION)

WITH

C.A. No. 2206/2021 (XVII)

( IA No. 67541/2021 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES;IA No. 67542/2021 - STAY APPLICATION)

C.A. No. 4664/2022 (XVII)

(IA No. 92318/2022 - APPROPRIATE ORDERS/DIRECTIONS;IA No.
94072/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

Date : 13-09-2024 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA

HON'BLE MR. JUSTICE PANKAJ MITHAL

For Appellant(s) Mr. Amar Dave, Sr. Adv.
Mr. Himanshu Bhushan, AOR
Ms. Shagun Srivastava, Adv.

Mr. Rajesh Kumar Gautam, AOR
Mr. Anant Gautam, Adv.

Mr. Samir Mudgil, Adv.

Mr. Dinesh Sharma, Adv.

Ms. Likivi Jakhalu, Adv.

Mr. Kushagra Nilesh Sahay, Adv.

Mr. Krishnendu Datta, Sr.Adv.

e Mr. Anand Varma, AOR
ﬁﬁﬁ%ﬁ Ms. Misha, Adv.
Reason =1 Mr. Adyasha Nanda, Adv.

Ms. Mahima Nanda, Adv.
Ms. Apoorva Pandey, Adv.



For Respondent(s) Mr.
Ms.
Mr.
Ms.
Ms.

Anshuj Dhingra, Adv.
Shubhangda Singh, Adv.
Kedar Nath Tripathy, AOR
Rajni Prakash, Adv.
Muskan Banga, Adv.

Mr. Paras Manchanda, Adv.

UPON hearing the counsel the Court made the following

ORDER

1. At the request of the 1learned counsel for the

appellant(s), let Insolvency and Bankruptcy Board of India

(IBBI) be impleaded as a party-respondent. Let the cause title

be amended accordingly.

2. Issue notice to the newly added respondent.

3. Appeals admitted.

4. Hearing expedited.

5. In the meanwhile, order of stay granted on 29.06.2021 to

continue.

(INDU MARWAH)
AR-cum-PS

(NIDHI WASON)
COURT MASTER (NSH)



